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consequential reliefs by way of his continued service

- till 1994 and retention of Government accomodation.

2 The applicant joined the Eastern Railway

on 1.5.,1957 as a Khalasi in the Engineering
Department and at the time of entry, ne declared
his age as 20 years; However, he was surprised
to racei;e a notice dated 25.9.1989 for his
/? '- impending retirement w.e.f. 28.2,1990. He then |
\ realised that his date of birth wes wrongly |
recorded in his service book as 26,2.,1932. He

immediately represented to the Chief Personnel

Officer ,Eastern Railway ageinst the proposed order

of retirement. The applicants case is that

according t0 entry mede in the Kutumb Register,

-

he was born inthe year 1934. A certified true
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further contend that the entry in the -se-an' -:"-
Kutumb Register is vague, in that, it does not show
any date as such except for the figures 24/1936.
The certified true copy produced by the applicant
was obtained by him from the Tehsildar, Sakaldeeha,

Varanasi on 16.1.89/90.

4, Apparently the applicant was illiterate at

the time of entry in the serviee. However, the

entry of date of birth in the service book must

have been made at the instance of the applicant
himself. Further, the applicant had shown his date

of birth 'as 26.2,1932 in the various applications

made by him. His claim for change of dste of bir
based on the vague entry made in the Kutumb

Register 'dmes wot appear to 'be convineings « 4-




spplications for passes, FP.T.0s, loans E‘hﬂ O
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- ~ - a 1

service record.

6. In the instant case the documentary evidence

-

led by the applicant in support of his date of pirth ol
is not only vague but is unconvincing, when viewed E
in the light of the entry made in the service record
and the declaration by the applicant himself of his

'. f | date of birth as 26.2.1932 in his various applimlmg

In these circumstances we find no substance in the

application, |

The application is hereby dismissed

s - : without any sgrder 3s t0 costs.
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Dated themm———QBauqust,1991.




